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Thursday, this the _6‘”’>day O‘fMa}ch, 2014

CORAM:
Hon'ble Mr Justice A.K.Basheer, Judicial Member
Hor'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

l. C.H. Mohammed Yasin
S/o0 Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

[N

T.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan [sland,

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

Versus

I Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

(N0

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

3. The Chairperson

Village (Dweep) Panchayath
Kiltan Island, Union Iermory of L akshadweep 682 558




(By Advqcate:

o

The ercutxve Officer -

~ Village. (Dweep) PanchaYath
| Klltan I%land Union chtory of [.akshadweep-682 558

Fhe Pr1n01pal

_‘Govemment Senior Secondary School
Kiltan Island

Umon I‘emtoly of Lakshadweep-682 558.

(Mr.R.Ramdas (R3)
OA 67/2013

Seedikoya.M.

- S/o Abbosala Koya

Malayattiyoda, Kiltan Island

Unidh Territory of Lakshadweep-682 558.

"Malsha T,

Q/o Kldavu Komalam
Thenakkal House, Kiltan Island

Umon Territory of Lakshadweep- 682 558.

Abdulla AP,
S/o Khalid -
Alimapura, Kiltan Island

Umon Femtoxy of [ akshadweep 682 558.

Sayed Muhammed Koya C. II

Slo; Muthukoya

(“hamayath House, Kiltan Island

Umon Terrltory of Lakshadweep-682 558.

Rafeek Kha H M.
S/o /\bdul Rehman
Aliyar House Kiltan Island

Umon Femtory of L akshadweep 682 558.

: Mr-’f'sbabu Sreedharan)

-Versus

(Mr.S.Radhakrlshnan (R1,2 & 5)

Respondents * -

- Applicants



3

1. .'Unlon Ten 1tory of Lal<shadweep represented by
the dmmlsuator Kavarathi Island-682 555

t01 of Panchayath
Utior iemtoxy of Lakshadweep
' I(avalathl Island 682 555

3. .I he Chalrperson
-Vlllage (Dweep) Panchayath
Klltan Island Union Territory ofLakshadweep 682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island =~ :
Umon T en 1t01y of Lakshadweep-682 558 Respondents

(By A@"Q.C?t.eli ~ (Mr.S.Radhakrishnan (R1,2 & 4)
3. oAIA03

[ Abdul Salam P.P, age 43
@/o Saldmuhammed
° Puthlyapula Kiltan Island
Lal<shadweep

o

dKhan; age 33
‘nuhammed

Applicants

Versus

'l he Admmlstrator
Umon Territory of Lakshadweep
I(avalathl 682 555

Ju—"

he, nector Department of Science & Technology
shadwedp Administration,
land-682 555

invironment Warden
epartmient of Environment and Forest, .
Klltan Island Lakshadweep 682 558

4. 'I he Chalrperson Village (Dweep) Panchayath
Klltan Island Lakshadweep-682 558 Respondents



:_.‘“'(Mr R, Ramdas —R4)

4. ()A 113/2013

|

[ \/luthukoya T, P
S/o Kidave HaJl
- Thnuvathapma Kiltan, Lakshadweep.

2. Salth
S/o'] blahlm Haji
Pandara Klltan Lakshadweep.

3. Yacoob P K
S/o Subair.A. |
Punnakkad, Kiltan, Lakshadweep.

4, Al'i?Mohammed
- S/_o _Attaka, Aliyar, Kiltan, Lakshadweep.

5. Kunhlkoya AP
S/o Sayed Muhammed P K.
AJakkal_apux_a Kiltan, Lakshadweep.

ve T.P.
;,Klltan Lakshadweep.
7. Wy
S/o Shalk K K , Palliyachetta, Kiltan, Lakshadweep
8. Sathcu CI
S/o Mohammed P.
Chdd)pl.ll& I(lgl,tan Lakshadweep.
9“ . e
ed V,
an, Lakshadweep
1o.°

3/6 K nhll Hajl Pallithithiyoda, '
Klltan Lakshadweep Applicants

(By Ad»ocate Ms Dalsy I Daniel)

Versus




L. 9'1*56 Administrator
Union Territory of Lakshadweep’
Kavarathl 682 555

2 [he Chalrpelson
Vil ]age (Dweep) Panchayath
(Ilta_n-682 558

"l he Employmem Officer
Kavmalhl L akshadweep 682 555

w2

4. Director of P_a;nchayath
.Department of Panchayath
Kavarathi — 682 555

S. The Executive Officer
Village-(Dweep) Panchayat, Kiltan — 682 558

6. llomcultulal Assistant :
anlage (Dweep) Panchayat, Kiltan- 682 558. ' Respondents
| (By Adv M, Radhakushnan R1,3 4&5)
S,
I
S/o Yousuff
Kanmcheua Kiltan Island
U ofLakshdadwcep 682 558
2. Kunhx M
"'ltan Island
dweep-682 558
3.
Komalam K]ltan Island:
fLakshdadwcep 682 558

4. Saleem P. P
' S/o ‘Hamsa -

Puthenpura I(lltan Island
UT ofLakshdadwcep 682 558

:Klltan Island
'h’(ﬂ:adweep 682 558




6. Kunhl K P..
S/o pul <oya -
K__V tan Island

Kanémpally, !
UT adweep 682 558

7. Abdul Kasun PV,
S/6. Muneer L
‘ Pemamvell Klltan [sland
i UT. ofLakshdadweep -682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

L;Jﬁi,on Territory of Lakshadweep represented by
Q.lh@ __A\c:lmin,isvtrat‘or, Kavarathi [sland-682 555

2. TT'He'D‘ii ector "Of Panchayath
Umon Teirltory of Lakshadweep
Kavalath] Island-682 555

3. The Chjai;peréon
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The I“‘xécutive Officer

VlllagL (Dwecp) Panchayath
‘Klllan Island Umon Territory ofLakshadweep 682 558

~

Umon Iemtoxyof Lakshadweep-682 558. Respondents

(By Advocate: (Mr.S Radhakrishnan (R1,2,4 & 5)
6. ;C)A"13'7'/201'3? a2
I Jalaludheen I( K.

S/o Qhalk Poovalap
'Poovalap House Klltan Island,

[




;{lﬂ__l_(iltan [sland,
adweep-682 558.

4. }'\hd'ézeial:i'A P.
S/o Syed Mohammed

Atakalapuxa House, Kiltan Island,
'Ul ofLakshadweep 682 558.

5. I’sm_ail T
S/o Yusuf
Tholiyoda House, Kiltan Island,
uT ofLakshadweep-682 558.

6. Sycd Mohammed Koya K.P.
Slo Mohammed
Kanjipura House, Kiltan Island,
Lﬂ ofLakshadweep 682 558.

7. Kaumkoya CH.
S/o Muthukoya
Ammipura House, Kiltan Island,
« UT of Lakshadweep-682 558.

(By Advoc e'.:'.iT\:/ir.Shabu Sreedharan)

2. T.‘he Dne:ctm of Panchayath
Umon i__leu 1t01y of Lakshadweep

(OS]

5. 1 he' Assistanit Engmeer
_Electrical Sub D1v151on
Klltan Island
Umon 16mtory of Lakshadweep-682 558.

Applicants

Respondents

yh



(By Advocate M1 S Radhaknshnan (R1,2,4 & 95)

7. OA 181/2013

I Sadakathulla A age 38 -
S/o-Kunhi, Ahammed
AJnad House Kiltan Island
I akshadweep

2. alarulla P. 'I age 26
> Slo Kunhl T
Pallxthlthlyoda House, Kiltan Island :
L akshadweep Applicants

(By'Advocate: Ms.Da’isy [. Daniel)
Versus
I T he Administrator
Umon “errifory of Lakshadweep

Kavalatln-_682'555.

2. T he Chanpelson
’ V)llag,_e (Dwoep) Panchayath

Dnectox ofPanchayat
Depaxtment of Panchayath
Kaveu athi- 682 558. ‘ Respondents

()

(By Advocate: Mr._}S.Radhakrishnan (R1& 3)

8. O.:A:No. 2-12’/201‘3

P.P. Havvabl W/o Abdul Salam
Labouxel Agncultulal Department,
Agau Isldndy Re_sgdmg at Palhpuram House,

Applicant

=  The Dile'otorfo’f Agriculture
Union Territory of Lakshadweep
Kavatam Island - 682 555.



. 2. 1:1'16-Admifr'1.is?t:rato.r- _
Union Territory of Lakshadweep :
Kavaratti [sland - 682 555. - - Respondents

(By Advacate MY; $; Radhakrishnan)

. SabirAliLK -
Kuriyathiyoda: House,
Kiltan Island. "

- C.P. Firoz..

Chemmanam Palli House
Kalpeni Island.

o

3. K.P. CHepiyakoya
Karuppathapura House,
Kalp,e‘ni'- If$‘laj1'd. '

; 4. :
y Pakklpwa HOuse
i Kalpem Island
- S, Habsa A
' Alxkomc House
Knltan Island
0. A P Naseema :
Aynapula House
- Applicants
(\dmmlstrat ! of the Union Territory
ofL (Shadweep, Kavarathi — 682 555.
2. The Dnector (Seches)
| /\dmmlstx atlon of the Union Territory
| ofLakshadwgep (Secxetanat)
Kavalam 682 555.
3. nvironment of Forests
of Lakshadweep, :
2555, Respondents



# ""-‘ ".':’;M"“; * 'f 5
A .
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(By Advocate Mr S, Radhalmshnan)

10. () No 268/2013

Umon Ten‘.“ ory, L akshadweep

2. B M. Mansoor
S/o. Late A.C: Mohammed Jalaluddm
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

(By ch\./o‘cale;.Mr. Grashious Kuriakose)
Versus
I Zl he Admlmstxator

Umon Temtmy of Lakshadweep,
KavaraLhn 682 555.

2. The Duector of Panchayath
Department of Panchayath
Kavaram - 682 555

Ka\/arathl

5. _Spec1al OfﬁCCJ

Vlllage (Dweep Panchayat Agatti) — 682 558.

(By /\dvocalc Ml S Radhalmshnan)

11, ()A 269/2013

Ahaml’ned »B' SHee

-‘:t;an Island,

shious Kuriakose)

Applicants

Respondents

Applicant



o

has

(By Aq,v;qca_tg
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Versus

"IvhetChaupexson
Vil lage (Dweep) Panchayath
Klltan 682 558 -

The Employment Officer
Kavarathi, Lakshadweep 682 555.

Dn ector of Panchayath
Department of Panchayath
Kavara_thl 682_ 555

The Executlve Officer

: Vlllage (Dweep) Panchayath

o Klltan 682 558

H'01ti'c'ijltu1al Assistant
Vxl age (Dweep) Panchayat,
Klllan 682 558

.(.MI'.S.I{adhakl'ishnan (R1,3 & 6)

‘ V1 age "(D~weep) Panchayath, Kiltan-682 558

Respondents

Applicant



e N EOgl g
. C e Soate L

S/o Sayld V. K w
Vqllom_kadlyod_u
Kiltan Island, Lakshadweep

[RS]

‘Sayed Badqsh'a.Muhideen S.V.
Shahar Ban \{ilas House
Chetlal

Respondents

Applicants

(By Advocatc M1 Grashlous Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

f}dmimstraton
uT ,ofl akshadweep, Kavarathi-682 558.

2. Dlrectox ,
Sciénce & Technology
Chctlat 682 556

3. DnectOI ofPanchayath
Ruxal Developmem Depantment of Panchayath

5. Addl Sub Dw{smnal Officer
Chct!at 682 556

6. Jumox Smentlﬁc Officer

Chcllat 682 556.

7. Accounts O ‘,c;lex |
@ccmtana‘A,_ Kavaxathl 682 555.

a‘dhakrnshnan—R]-?» & 5-7)

Respondents



Kalpcm Island

3. /-\".T-. Ahadabr, : |
Athanam Thottam House
Kalpeni-lslahd;

-4, P.P. Sulalkha

Puthnya Pandaram House
Kalpem Island

5. C P Nooijehan'

Chemmanam Palll House
Ka]pem Island

6 A K Bceb1 i
' 'Anakkalax -louse
Kalpem Island

7. M P Mohammed
° Mulllpum House
Kal eni

on-of the Union Territory

of tak:shadv'veep, Kavarathi - 682 555.

2. ':'I"lﬁé"'Dlx ectori (Sewnces)
Admmxstra;lon of the Umon Ferrltory

Agriculture
/ of Lakshadweep,

y 1t§ Dnectox

(By Advocate l\/h S Radhakrlshnan)

Applicants

Respondents



IS.  OA 300/2013

L. B.Koya, age 42,
+S/0 Bammad, Bilutheth House
Andrott Island. ’

2. B.Ahammed, age 43 A
S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,

Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. “I\/I.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,

S/o Koya Kidave, Chettathada House, |
Andrott Island.

o0

K.P.Mohammed Yaseen, age 33,
S/o0 Nallakoya, Kattupra House,
Andrott Island.

0. T.P.Shamsuddeen, age 30, :
S/0 Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.
I'l. P.P.Fathimath, age 41, \
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island. ’

12, A.Jamal, age 48,

S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



13.

14,

16.

17.

20.

22.

23.

24,

15

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

[..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,

® Andrott Island.

K.Subaida, age 39 years.
D/o Kidave, Kunnashada,

~ Andrott Jsland.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B. Mohdmméd Hussain, age 37, _
S/o Kosamma C.P., T hacheny Blyyada,
Andrott Island

P.N.Hakeem, age 438,

S/o Siddique, Pudiya Nalam,

Andrott Island.

< K.K.Kunhibi, age 52,

S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

‘Mohammed Murshid, age 36,

S/o Koyamma K.P., Moosathada,
A’ndrott [sland.

K. C Mohammed Hussain, age 39,
S/o. Sayeed Ismail, Kannichetta,
Ar;dnlott Island.

P.P.;Hamza, age 34,

Koyakidave M.P., Pandathpura

. Andrott Island.



25.

20.

27.

28.

29.

35.

36.

«M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island. -

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 33,
S/o0 Pookunhi, Halookakkada House,
_Andrott Is sland.

M.P.Mohammed Rafeek, age 31,"
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Méhammed Basheer, age 3.4
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/0 Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A.Réﬁneed Khan, age 39,
- Sayeed Ismail, Aliyathara House,
[sland.

K. Abdu Salam, age 33,
S/o Muthukoya, Kannathlmmada House,
Andrott [sland.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Is land '



37.

38.

39.

40.

41.

42.

43.

44,

45.

46.

47.

o

17

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29,
+S/0 Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.C:ljla11111ledathbi, age 37,
D/_o'Y;‘ousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33, :
[D/o Kidave, Lavanakkal House,
Andrott Island.

QGuhai"_ Madeena Beegum, age 37,
D/o,Mohammed B, Aliyathara House,
Andrott Island. :

K K:Bookunhi Koya, age 36,
S'/o;:? dcoob, Kolikkatt House,
Androit Island.

IE{;‘belr}\;/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



. The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

O

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Y

AN

Village (Dweep) Panchayat.
Androth Island represented by its
Executive Officer. | '

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. Mohla‘l:j)med Shamsheer M.K.
S/o. Bathesha U.P.
Mayamkkada House, Androth.

7. Mohammed'/—\sker
S/o Seethi

Aliyathara House, Androth.

Noulsha khan M.K.

8.
_ S/o;Sued Koya
M; nkakkada House, Androth
élmed Kasim P.P.

Kidave, Palathupra House, Androth

10, Abdul Akbar
S/o"Subair
Pandath Puthiya Pura House, Androth

I'l. Mujeeb Rahman
S/o Tbrahim
Aliyathara House, Androth

: m Koya
9 athi House, Androth




13.

14.

15.

16.

18.

19.°

19

Mohammed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thechem House, Androth

Mu-h’ammed Rafi
S/o Nalla Koya K.

| Poodam_kakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth.
i

(By Advocate Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

o

Lo

9.

20

0A 3012013

Autakoya T.V, age 44
S/o (oya T hankgal T,
T hallath Vallyakl(attu
Androth Island '

Sayecd Koya age 43
S/o Koya Kldave Al1yathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth [sland.

Yousal, age 60 s
S/o /\hammed Kandalath House,
Andro_th'lsland.

MUJGC[‘) Rehman age 35
S/o. l(oya Kalachetta House,
Andloth Island |

/\bd'ul '\Iasal 'age 38
S/o.Nalla Koya Kunnashada House,
Androth Island

l\/lohammed Basheer, age 37
S/o Yacool , Aliyathara House,
/\ndloth lsland

Shlhabuddeen age 35
S/@Sayee I(@ya Pandath Puthiyapura House

9/0 Koyamma I\/Iayampokada House,
/\ndxolh Island
\odl‘al ag}e 43'
Slo] (oyamma Koya, Thacheri House,
/\ndlolh Island

Asn ag,e 37
9/0 Seethl T hachcn Moosathada House,
Andloth lslandl |




2.
13,
14,

15.

17.

20.
| 21.
| 22.
23.

24.

ol

I Iassanf age 3

Aﬁdl oth. Isl irid:

Jalal age 37
Slo’ Kunmseedhl Palathupura House
Andloth Island ' :

: Fatook age 49

q/o Koyamma Pochalam House,

: Andloth Is and

v_Abdul IIassan age 51

, S/o ;A_bdul Khader Karachetta House,
\dioth Islanid.

Mohammed Llyaudden age 33
S/o Sa ced Mohammed Ncclathupura House

Ra .aci_ B.eeB-i?fffége 46



25.-'

26.

27.

28.

29.

30.

31,

32.

33.

34,

- 35.

Andloth Island',:- R
l\/lohammed Saleem age42
S/o: Sayeed Mohammed”Kunnashada House
Andloth lsland -

(;afoot age 41 ;
S/o T hang,u Koya Pentamveh House,
And1oth Island .

Slddceque lage 43

* $/o Kidave, Modiyothada House,

Andloth Island

éhanavas age 33

S/o Kunhi Koya, Pochalam House,
Androth lsland ’

l?ookunhlf age SOn

lllyas 3 age 36
S/o.Hamza K@ya Allyathara House,
/\ndloth lsland

’

Andloth .lslan »




37.
38.
39,
w0
41.
0. | i
43,
44,

45.

47,

Kunhlseethl age 47

| v/{n,;lcl).th Isjlancii.-,:,‘ :

23

| Mohammed Saleem age 33
Slo' KOyamma Kanmpuxa House,

/\ndxoth Island

Shamsuddeen age 33
S/o Abdul Kadm Bellchetta House,

Andloth Island

S/o /\boo Sala, Lavanakkal House
/\ndxoth Island

YacOob age 45

S/o Sainddeen, Kunnashada House,
Andloth I%land

A_bdul :J.abbar?, age 38

~ S/o Sayeed Mohammed, Kannichetta House,
: /\ndx'olfh_lslaxjd. N

Jamal agc 41

' S/o Sayecd Bukau Bldumkattu Bilutheth House, .

SaJma Beegum age 29
D/os Nallakoya Lavanakkal House,
Andloth I%land

Shahana% 'Becglgln age 28
LD/O»KU-r';Ilﬁ K'oila; Lavanakkal House,

46. Nisa

Iqbal age 42




) Bt A T,
v PR T VA

438. I-;_iaséan, age 39
S/o Sayeed Bukari, Matharapura House,
Androth Island,

49. I\/Iolﬂammcwd Sciléc111 age 38
S/o Yousaf T hallalh IIousc
/\ndxoth I land

50. \/Iohammcd Musthafa agc 36
Slo . Pookoya ‘Neganmada House,
Androth Island.

51. Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

52, Kamil, age‘41
S/o Muthu Koya, Palathupura House,
/;\ndrolh I_sland.

53. /\311 agc 30
S/o'Scethi K()yd [Lavanakkal House,
Androth lslcmd

S4.  Sakariya, dLé’32
~ S/o Muthukoya, Bilutheth House,
/\ndloth ]sland

55. Sallh ‘ape )7

S$/o Kunikoya, /\ynamada House,
/\n( loth Isldnd

56. Ralmmthul]a, agjc, 39
S/o Slddccquc Bilutheth House,
/\ndloth Island

57. .I\/loha‘iﬁmc'd ’/\élam Naser, age 40
S/o Sayccd Mohammcd Palliyet House,
/\ndxoth Island

58. Sa}fcccl’Molieillw‘11wed, age 42
$/0 Kasimi, Achadapurakattu House
Androth.Island.

59. AiW\;dl Ilugrsa'ltﬁ age 29
300koya Kunnashada Ilouse




‘ 60.

61.
62.
63.
64.
65.
66.
67.
68.
69.

70,

71.

: Habccbu Rahman age 28

S/o Sayecd Mohammed Kunnel House

S/o Aboo Sal’ahf Perumpalll House.
Androth Island..

Mujeeb Rehman, age 37
S/o.Sayeed Buhari, Karakunnel House

Androth Island.

Noufel K, é:gc 33

S/o I\attaya Koya Cher 1yadam House

:I'

amma"Kaxakkada House
Andmth Island

Shamsu Shumoos age 34
S/o Chenyakoya M., Pentamvilapura House
/\ndroth Island :

A' ul Naser, age 308

Mohamm' |
: Ot_tiathattu House

:.'a‘hiljjlla,- age 33
‘j/,a,f'Na]]a] House

‘Iblathull ah. ég,e 30

S/o, Kunhlscthx Pexumpalll IIouse

' /\ndxoth Island

RI}’&S age: 29
S/o Shalk Koya P S Pentambehpura House

:_a:ﬁ;dathu Lavenakkan House



712.

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83.

/:\ndgio;t_h].s_lal

Rahmat age 42

,S/o Sayech Mohamn d“: _Achammada House
Andxoth ,Island

Shamsudeen, age 32
S/o \/Iuthu Koya K. Nella1 House
Andtoth Island -

Mohammed Naseel , age 28

Slo Wuhammcd Pentamvellpuxa House

/\ndlolh Island

Raulath Béeg’um, age 29
S/o Thangakoya, Arathupura House
Ahdroth Isl'a"n'd‘

Fathahuddeen age 38
§/o Kldave U K Makket House

Mo}mmmed \/Iiustafa age 33
S/o /\hammadlya Jabalpura House

./\ndloth Island

gy

Mbhamn" d Kasim, age 47

(, Makket House

Eiooéalih, age 40
'.l}agiﬁ:iped, Bilutheth House

8/0 Yousé _ ethanapulakatte House
Andloth Island.n '

Hamsa Koya ge 42
S/o 'Ahélmn :Makkett House



27
84. /\ttakoya agpe 49
_ S/o choob Allyathara Housc
83.
- 86. ; :
%/o Sayccd Mohammcd Palllyett House
/\ndnoth Island ' ‘
87. BdShCCI age 55
hachcn \/loosathala
/\ndloth Island
g8. \/Iohammcd F alook age 33 :
- S/o Nallakoya, C.L. Thalampalll Makket House
/\ndloth Island
89. - .
S10. Moosakada House
/\ndxoth‘lﬂ_and{( '
. o b
90. Salccm age 31
' b/o Seethl Kalakunnel House -
/\ndloth Islcmd
91. M()hammcd Ka51m age 33
9/0 “ayccdi“_l\/lohammcd P.C., Pathada House
92.
93‘ - " .L"v"u CPR T
S/o Sayeed ,amall Kandalath House
/\ndloth Island
94. Sabn (han age 33
S/o Koyammakoya Thattampokkada House"
95.

i, Podamkakkada House



96.

97.

98.

99.

100.

102.

103.

104.

106.

Mohammed Musthafa age 42
E ddyakkal }Iouse ’

" Androth ]sland .

Navas, égt 25 :
S/o Hussain; Thahira Manzil
/\ndloth Island

Shanavas age 33
SO a_I,afudEen Mathll House

Hassan age 33
9/0 Seethl M, Lavanakal House
/\ndloth Island

e
1
'

Mohammcd Basheel age 42

_ %/o You%af I\ellal House

/amul Abld age 26

%/o Kldave K Palliat House
/\ndxoth Island

Muthu Koya age 39

Slo | (unhl Seethl Makkette
/\ndxoth Island ‘

%/o Koya 1dave M.P., Pandathupura House
/\ndloth %land



®

108.

110,

118.

| Ubaidulla 2ge 29

Slo Sathax Kanmpura House

' /\ndtoth Island

Jalal, age 49 .
S/o Yousaf P. Moodampura House
/\ndlmh Island

. Kldavu age 55

S/o Indeen M. Blrlyammada House
Andloth Island

Kldavu age 59
S/o [rjab, Mekkat House
/\ndxoth Island

: Mohammed Salahudheen age 26
S/o <oya T.P., Kandeth House
/\ndmth Island

MohammedAlthaf age 24 ,
S/o Jamal Mayompokkada House
/\ndloth Is]and

Abdhl Gafo'oir,fage 28
S/o Nallakoya T., Bappathiyoda House -
/\ndloth Island.

Mohammed Yathlya Khan, age 23
g/o Basheel K, Mathll House
Andl»oth Island

Kunmkoya age 35
Slo Ahmed Ponmkam House
Androth Is‘la‘rtl.d |




W T By

120.

121,

123.

125

126.

127.

129.

130.

| /\bu \Iasn agje 36‘ '

__ mw T
3o

/dmu Abld age 41 ,
S/o Assamcu 'N. P , Kandalath House
/\ndloth Island ‘

Mohammcd age 50
S/o /\bdul Khadel Kaval Chetta IIouse
/\ndn()th s]and :

S/o glddlque Kunn :‘fiva"(jié‘HQu‘se,

And_; oth: sla‘nd

Mohammed Aboo Salih, age 37
S/o Mu%thafa ~Ammelam IIouse
/\ndloth Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndl()th Island

Mohammed Rafeck C.P., age 38
S/Io gayeed Chenkkal Puthlyapulam

Mohammcd Rafeek age 40
SloUkkas; B1luthcthl ouse,
/\ndloth Sland

\/Iukbccl age 28
Slo \/rdJCCd L., Pexumpalh House,
/\ndIOth Island

Rashced (han age 33
S/o KJC]E]VC'/\ Blyyadachetta House,

' S/() J\oyammagK.P Bappathiyoda House,
/\ndlolh s[and




. 132. Mohammcd_ I"" ;al age 38"
9/0 Kldavc M.P: Kandalath House

11 'Gaf ;ir.:.-,T.M., age 38

133. Mok
U ‘Makket House,

134. i :
g/o Kldave Poovadakkattu House,
Andxoth Island

135. Mohammed Saleem age 31
‘ S/o Hassan Kunm Keylyoda House
/\ndloth Island

136. K'oyamma 'age 47 , |
’ S/o Aboo Saleh Kavalchetta House,

137.

S {oydlﬁma Karachetta House,
‘ .Anéroth Island

138, /\bdul A7eez Khan, age 41
' S/o Mohammed Blrayammada House,
/\ndnoth sland

139,
140.
: | 141.
142.

143, ag
_melam House



144,

145.

150.

152.
153.
154,

155.

| 1othilsland

LAY “"“—15’ o
. (5\ 3'2

Mohammed Iqbal age 38
S/o Nallakoya,. Perumpally House,
Androth Island. ‘

Pookunm dge 56 .
Slo Yousafllajl Bappathlyoda House
Andmthlslandm L

N mlﬁédleasheer age 38
S/o Kidavei A Mayampokkada House,
/\ndxolh qland

Chcnyakoya age 36
S/o Kunml\oya P. , Thacheri House,
/\ndloth sland

Nasecmudheen K S P, age 28

S/o Abdul (hadpl F Karachetta Sarommapura House,
/\ndnoth Island. i = .

aﬁman, age 31
S/o Kunmkoya M P. Chekummada House,
Andlolh I%land

Kunhlbl agc 46
S/o Kadel Pei mpalll House,

/\ndlothllsland i




156. 'S¢

157.

159.

163,

164.

166. D

167.

_ Andloth Island

Slo. Sayeed. Mohammed Karakunnel House

33

q}wzﬁain%gli 'I'.—IQUSe,

@adakrkathul

S/6 Buhari VAK.; Che ap-okade House,

Bd§]1L61 age 40
S/o’ Sayecd K., Kunnh‘ash‘ada House,
/\ndxoth ISland o

Mohdmmed Ku1alsh1 age 25

/\ndxoth I%land

Snaj, age 47

| S/o Kidave K, Kunnumpura House,

/\ndloth sland

M’ohahimcd Raﬂ age 31
S/o Hdm/a Koya K. , Pathummapura House,
Andr-‘o_: Island :

age 26 :
'(_.C Pall1yat House,

ul Jabbar ”agpe 35 ‘
! 'Qe’cthl Makkett House,
/\ﬂlelh I%land

gajced Mohammed age 54
Q/o Kldavu Poovadakkattu House,
/\ ndl oth Isldnd". L

Thachen House,

3ke ya;P.,lThach‘eri House,

Yakoob dge 40
S/o KlddVU_K'- ‘Alnlnelaln House,




169.

170.

171.

172.

173.

174.

175.

i

T SN TSR,
RSN AU oy
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. MohammedRafee age 42

S/o Koy ammakoya \/Iayampokl\ada House,
/\ndnolh Is land

Mullakoya agc 47
b/o Ma]ech Lav“

akkal House,

@/o K rdave P’ Ammelam House
/\ndlolh Is]and

Mohammed Ka51m age 46
S/o Yousaf, Bappathlyoda House,

/\ndnolh Islcmd

Kadeeja, agefé 551_ ;
D/o Kidave K., Thacheri House,
Androth IsIa'hd,

\/hl”dl'l agc 3'4
Palathupma House,

/\ndlolh 1

Man/om I /ayeed P. P age 25
S/o,M: P l tchullah Pulathlkkatt Puthiyapuram,
/\ncloth Is]an .;, :
Ali /\l<ba1 K age 25

S/o Lhcnyakoya Kannathimada,

/\ndlmh lsland.f‘

I\Z‘Ablifaij{med Saleem, age 33
/o Shaikoyat Kunhali House,

Versus

l hc /\dmmmuaton _
/\dmmmttatlon ofthe UT of Lakshadweep

' l\dvalathl 682 555

Depal lmem ofji"/}gl iculture
Lak h‘"Wchp Kavalathl 682 555

Applicants
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Respondents
(By Ad\/ocateMl :S ,;édhgik;‘i:shnan)

17. OA 30‘2/20i3, e

I, Jaffer,age 35
' S/o Babujan, Pannethecheua IIouse _
_ /\mml Island

landam House

AbdullaKoya age 50 .
Sto Attakoya, Aalika H:.ouse
/\mlm Tsland ;233?': '

4, \Iallakoya age 40
S/o /\bdulla Koya, Puthoya Kanniyam House
Amini Island '

./\mml ]sland

7. JabbarP.Cage36
9/0 Cheri iya Koya, Purakkachetta House
/\mlm lsland

Applicants




.....
‘‘‘‘‘‘‘‘‘‘

Versus

. :1 hc Admmlsnatm
Administration ofth
.,Ka\/dxdthl 682 555..

of Lakshadweep

2.
Admx'mslu atxon ofthe UT of Lakshadweep
Kavaxath] 682 555 B

3. stu ict Panchayat

Amini represented by its
Executive Officer.

4. Village (D'weep:) Panchayat
- Amini Island répresented by its
Executive Officer.

(By Adfv:o!ca'tg;:§Mr.SJ}@dhgkrishnan/M/s Sheriff Associates)

18 OA3032013.

B /\boobakez .P ,-f aoe 4]
Q/o (unhll\unhn Pallam House
lga_\{dlmhi sl"md

2. Musthafa B. K‘ 'é'g'e 45
S/o deccd .quakada House
lgava: dthl Isla;

4, /\bdul Al '.',.age 43
' Slo Cher 1yakoya K., Aynipura House
Kd\/dldlhl Is]and

5. choob K P ' age 41
S/o Kidave U ., Kuttipapepura House
]\d\'aldlhl lsland

6. s

11<ova:K; ag-' 3
510,13 eliyam House

Respondents



1.

12.

16.

18.

| \/IUJeeb Réhifian B, age 30

N A

S/o 1 hangakoya Bl;¢l<al I-Iouse

v Kd\’dlalhl sland

N Samha P agc 32
.D/o Alt Atadam Poovmoda House

Kav(uathl Island

Bashecx P I age 44 |

' S/o Mohammed Ealllpura Puth1ya I1lam House

age 44

_-é/o Ahmed I(aulmmada Kadapurathaba House
-Kavalalhl Island

Salccm A P agc 34
S/o. Mohammed};(, P. Athampapepura House
Kavalalhl Isla' d.

sam P A., age 29
K P , Puthiya Allkom House

S/o Muthu Ayncpma
]\d\/dldlhl Islar” L




20.

21.

22,

23.

24.

25.

26.

27,

28,

29.

30.

R T e

28

Kav.a} athl Isla

Mamkfan K P ‘age 30
S/o Abdulla A, Kuttltapepura

_ /\Laltl ]sland

lhdayathulla S. M age 36
S/o, Hamzath B: K 5 Subalda Manzil
Kavamthl_lsland '

S/o Chex 1ya Koya K.P., Paklchlpura

If_avaxatln Island

Sulim’an’ K'P' a‘ge 38
S/o Kldave U.P., Kuttipappepura
Ka\/dldlhl Island ‘

Yacoob C I’ ag,e 40

Salccm A% _ag 39
9/0 Ham7at 'Veloda House
Kavalalhl Island?..

/\ltakoya B age‘ 41

&/o /\boobackél"M I Birekal Ilouse




XN
34.
- 35,
36.
37.
.38'.-.
| 39.

40,

42, M

- -S/o Cheriya KoyaP""

Mohammed Rafi P

S/o Babujan M Put y'a ) ra House
Klltan Island ey

, Hu%samall K P age 33

S/o Muhammcd C., Kuttlthayapura House

E Kava1 athl Island

: Sulaxman M age 37 v
S/o Ilam/alh M., , Maidanoda House

Kavanathl Island

Ka]a llussam C age 37
S/o /\hammed Khan T P. Chungam House

, Kavaralhl lsla;nd

age 38

I\/Iohammcd Shaﬁ K.P. , age 32

: S/o %ayed Poo, A, Kakach1yapu1a House

Kavalathl sland

_\/Iohammcd Raﬁ B.; age 33
_ S/;o /\Ltakldaw T. P

Beelantho_da House



A

1amnied T. -
A I\avaxathl sland

46. 'Shalafudhecn age 24
g/o Ali A, Poovmoda House
Kd\/dldlhl Island

(By Ad\go'c'ate:‘M(‘.KfB.Gangg&:h)

I atm |
Qq of.,the UT of Lakshadweep
2§55{

2. Dcpé? mcx]n ongnculLuxe

ur of Lakshadwcep
Kaveualhl 689 535 Ieplesented by

meectta House

_Amanathakepura House

Applicants

Respondents



4. Snaj age 31
9/0 Abusaia, Putjxyalllam House
Amini Island :

5. K. K Ra/dk age 27
S/o.Khader koya Kunnlyatamkakkada I—Iouse
Amml sland" i

7. K C Moosa age 44
S/o: /\ttakoya Keelachely House
/\mml Isldnd -

8. B Kasmlkoya agc 42
/0.C "y'akoya Balapp House

/\mlm sland

1. Pookunhl
Sto T.C. Yousaf Nommahal House ‘
/\mlmlqland Applicants

B._Ganggash)




3Dnectm of I“ducatlon |
‘.Dncctmate of Education:;

Administration ofthe U :‘of Lakshadwecp
Kavalathl 6‘%2 555

V_i:llage' (Dw,@p) Panchég)’-at
Amini Island represented by its
EXeCULi.'ve‘-_()-f_ﬂ_cer.‘

(By Advocdte Ml'L§.-R:adhakriishnan)

20.

I

[S)

'() A No 323/2013

Mohammed Abdul Razak
S/0. UK, Nalla Koya
/\ualadd lIousc

Andlou lsland ’

K Vloosa , :
Kand1lamflf10usc
: K] Isand

Bn 1yammada I }ou{se
/\ndlott Is]an e

(By /\dvocate M1 B Gangesl )

[

N

l

Versus,

lhg /\dmlmsuaton
/\d‘mglmsu ation:of the Union Territory
) ha Kavarathl 682 555.

Dcpfntmonl oanwomment of Forests
WUnion lcmtoly of L a<shadweep,
i\dvaxathl 6&’7 555

Respondents

Applicants

Respondents



NO

(U8}

OA 326/2013

dead T, age 40 ;-:_':_
shammed AP

K a'v'ai;f,afh i I sland

/\bo‘.‘o'backel P K , age 34
S/o I athahulla Pulcenakeel '

- Kavarathi lsland

Jehangeér A. P., age 32
S/o Hamieed, Allapwa
Kd\/aldlhl lslcmd

Versus

'1 hg Admml%u atox

/\dmmlsuatxon of the UT of Lakshadweép

l\avdrathi 6%7 555

lel esented byl s Du‘eclor

Vlllagc (l)wacp) Panchayat -
I\dledlhl Island mplcsenled by 11s
g \ccutlvc Omccn

(By /-\d‘fv'oéalt_cl' I\*/liv‘. ';S‘;-."'I'%a.dh‘__alq‘ishnan)

rinikkadu

~ Applicants

Respondents



e

22 QA'-327_/20'13:: 3
I a;ooL aoer‘O o

)/o K u nlnko 1-'u'li‘i'j'i“njakkad,
o)

Kava fa thisla
(By Advocate: Mr.K.B.Gangesh)
Versus

. The Administrator
Administration of the UT of Lakshadweep
Kavai’éthi‘{é& 555.

2. Dmum oI '-?an' hayats
l)qm tment of Panchayats
Adminis ior of the UT of Lakshadweep,
Kavarathiz( 0555,

l)epziryinc;m of Environment & Forests

3.
Union Territory of Lakshadweep
Kavaralhi-682'555

4. Village (D\v cp) Pdnchdyat ,
Kavarathi Island 1eplcsented by its
1 xeculive: O hcm '

(By Advo te: Vi ,JS,_II,{adhdkmhnan)

23.
/o \/1()hcllTlO gl "Id]l Chendipura,
l\d\’dld[h. :

2. Sainul l amccd P p ,age 39
S/o Attai l\ P Poka1a Chepura House,
[\cwmcuhl .«’ri,

3.

4.

"’l,éji_,‘llam' House,

Applicants

Respondents



45

5. -
yadam House, ‘
: Applicants
(By A . Gangesh)
,; Versus
1. lhc /\dmmlstmtox
Administration oflhe UT of Lakshadweep
. (avalal_hx.()82 555.
2. %;D:iiéc'fm of Panchayats
-’Dupaumem of Panchayats
' }Admmlsl;ratxon_‘:ofthe UT of LLakshadweep,
3. rofk
:Dllf‘, torate of Lducatlon
v_'Admlmsnat)on of the Union Territory
: ofl.,aksbadweep, Kavalathl 682 555
4. \Hllage (chc 3) Panchayat
Kd\’dldlhl Islcmd 1cpmsented by its ,
Fxccmwe O“lCCI A Respondents
(By chl"\g;op_.al‘eﬁ; 1? .]{a_d:h_ak rishnan)
24.
I
2.
.
"11tan 8
sting Centre Kiltan

ayat, Kiltan. _ Applicants.



P

-
R T
e

(By Advoc dtc :*EEM_'}:: P VM ohanar

Versus

lhc /\dnﬂnnsudtm ,
_/\dmn 15[1'at10n oI Lhe U_, .ofLakshad\vcep

/\dhnm%u atzx(?m ofthe UT ofLakshadweep,
Kavarathi- 682 555 '

3. The Chief I‘XCLUUVE Officer
District Pmchdyal Unit
Kiltan, Union Territory
of Lakshadweep-682 557 - Respondents

(By Advocate: M1'.S.R;édhakri‘shnan)

25. OA 331/7013
1 ; 1;3:;1111 l\ C ; aoc 34 .
S/o Sayacd Mohammad AM.
I\amy' ! chaua (H ousc) Agatti Island
Fofl. akshﬂdwcep
\V(n king as casual labourer in the Department of
Sclcl1cc &. g:,c_:hnology, Agatti, Lakshadweep.
2. H\/dCl P. S
Slo Sayccd Buhan Iay U.
Pokl\alhappa" ( ouse) Agatti Island
3.

Ul o A
Wonkmq_’ "



Applicants

2. .Chalrpelson Y
Village (Dwecp) Panchayat Agattl -682 557

3. 'Chanpmson
' Vlllagc (Dweep) Panchayath Chetlat Island- 682 554

4, The Jumon] Scwmlﬁc Ofﬁcel
ent ofiScience & ‘Technology
_Chetlat 6582 354; L

5. The .]UﬂlOl Smentlﬂc Ofﬁcel
Depallmem of Smence & Technology
Agattl 682 557 '

6. Dnectox of Panchayath
Depaltment ofPanchayath
KanIalhl 682 555.. Respondents

(By Advocatc M1 S Radhaknshnan forR1,4,5 & 6)

Applicants

Versus



l.
adweep
2' : "L “ "L
bmon T emton f adweep
Kavaxam '
3. Sub DlVlSlona] Ofﬁc

Kiltan Island,; Umonﬂ err ‘b'ry_ofLakshadweep

]<l][dn
4. Dimctol
- Services,

U] of Lalg:slﬂ'a‘dweep, Kavalattl

(By /\dvocdtc \/11 S Rad 1aknshnan)

27. 0A 013

. Kassim A :
Sto. /\tlakoya P, P
/\.h)_/ahde louséc Andrott

)
=
E:.‘ .
a
S
Z

nadq _House Andrott

(OS]

, MOhdmed Hassan C.E
Sio: (unlnkoyd SVP
I dqyakkal H'ouse Andrott

4. M(')hammcd Ra(‘eek C.K
Slo, Koya K.C
C hm l)’d Kdl\kcmal House, Andrott

S. Mohdmnmd Kdmaluddm M.K
S/o, %luhabuddm Pookoya Thangal

6.

7.

S/o Ndna'”« doya U.K
/\ualada - Andrott

Respondents



(OS]

I

- I\/I.ela.u.llém.:“l Iouse' A‘o'athfiv

. H9

llddm Thangal
kath' Andxott : ' Applicants

| _ f-the ,_on Territory
ofLakshadweep, Kavatatu - 682 555
-DllLC[Ol of Panchayats h
Depaltmcnl ()H’anchayats

: '/\dgnmstxauon of the Union Territory.

of Lakshadweep, Kavalattl — 682555
,Dcpaltmcm of Llccu icity

Union lemloxyor .akshadweep
Kavamlhl ()87 555

Vllla&e (chcp) Pdnchayat _

Respondents

OA 345/2013 .

/\yshomma l-‘s.Q - :
D/o I lamsa 1 llachetla House Agathl

. Bccialhumma P’ \/ '

)/o Kasml l\oya thanveed Housc Agathi

I hdayathulla :M ;'l\




o~

14.

S/o Kasml Koya C P
Poovmodd llouse Agathx

S/o 1 A 2
Kunnath aldm | ouse Agathl

Nazer K ‘
S/oKidave -
Kunnikathi.\/'apa:d‘a House, Agathi

Showl\dthall M
S/o.UmmerB
l\/ al\ayfmhod House Agathl

lgaycdﬂ'l\/l hammed K
S\_/o P ookoya B
Ki I,o_use Agathn

Naseci P
S/o \/lulhalll K
Pathada Ilouse /\gathl

'/\boob'a'cl\u N.M
S/o, /\bdul ‘Rahman F
Na&c""Mannl /\gjathl

S/0. _ohammed Koya
Kakkad'l Housc Agathl

/\/hal c * =

~ S/o. \/10hammed Koya T.P

C hallakj\ad llouse Ag,athl

/\ booba( ke'x K

.T' P,
otise, ‘Agathi

Haji K



|

4
{
¢
»)

20.

2.

22..

23.

26.

27.

- 29.

30.

31

Muhammcd Kaye
Slo, Koya . '
'31yathab1yoda I{ousc Agathl

Nafeesa \/1 K
D/o.Abdulla Koya K ,
Moothamkakkada I3 iouse Agathl

S/Q K :nI1.11<oya"
I oidinoda Iouse Agatl

1<a'<mikoy’a id _1;
S/o Abbobacker:Koya
Kdmdlnmlmﬂ da Pulhlya Iilam, Agathl

/\boobackm U.P "
.S/o Al Mohammed
U ppath.odfl';H” usc_ Agathl




(U8
o

33.

34,

36.

40.

Saycc \/lohammed L

bi21 meer
Sto.Majeed.
l\/l'ufijl'h;i-ri‘lho

S/o.Kalid P -
Iz lla Ilouse /\gathl :

Nasec;.r I.P_f‘ |
S/o.Muthalif
I hekku Puihlya [llam, Agathi

U baid U
S/o.Hamza U -

,Ummmcxodacheua IIouse Agathz

Sycd l\/lohdmmcd KT
$/o.Aboo-Sala I
[ﬁalan‘thnh.l,yoda 1]0usc Agathi -

/\bd u:fllcl B
SJ0E alhahulla _
Bl\’d%hdblyodd House, Agathi

dedl()mm’l FP |
D/o Abdul kd( erkoya P.C
l hckku Puthlyal]}am Agathi




44,

(OS]

53

Roshna

45.
46. va i
o S/o ]cue Attdkoya
Koodam House Agathl
. 47. -ShO\\/l(athall
S/o;l.ale Auakoya _
Sallamyoda Ilousc Agathl
48. -Nissamudhcdn \/ K
Slo. Hamza €K ( ,ale) .
Vdddk chla lllam Agathl
49. ;:'_‘" siva Kby AK
Aliya Kunninimada House
Agall A
50.  Mohatmmed Ali C. P
S/o Kasmi-Koya A -
Chachalakﬂpﬂda IIouse Agathi
l o .
51, Saycd Mohammcd
S/o Yousal_;- . :
I&u wmpulamHousc Agathl
(By Ad IB Qiange_sh)
I

Applicants



4,
(By Ad
29, (ﬁ);A‘?éA467201§3;.;

. Ummer Fax;ojbk-Shaﬁ
S/0.Aboosala ,
Malikakal House, Aminii

2. P.A Sayedali’ -
Sto. llam/akoya
Puthlya /\sharoda House, Am1m

3. Rah‘mdth BL gam

D/o Ahamed, | Malikakal House, Amini

4. Ahamedl<dyéf§ :

‘ SXg).,Koyal'(ida:\/u,. Surambi House, Amini

5. lelydbl P; (,

/0. /\nlhukoya >alliyachetta House, Amini

Vada'kki!épura-,

(By AdvocdchlKB Gangesh)

- L Versus

l. Li‘ht)\dnniﬁis’ﬂalon | :
,/\dmlnlsuatlon ofthe Umon Territory

| d\x}cep, Kavaxattl - 682 555

i_’\;/'l;@;llipura House, Kavaratti

Respondents

Applicants



-Kavaram Es aﬁd represented by its
;EX@CUUVC Ofﬁcen 682 555

§uha1ab1 P SEE
D/o Kunh1kunh1 '
Ralhcham- I*IOusc Kavaratti Island

!., kN " 4

Mahamoor M P
Dio, -'Hamzath
Molakepuia. ;Hofuse Kavaratti Island

\xll

: Saromma K P

D/o lbrahlmkutty
K-e'elakochlcthlyapuram

eeb1 Aynepura
D10. Abdurahlman

f

A"ynepura II"use Kavarattl Island

e & I atet ~

=

Respondents



D/o Valnya Abdurahlman
’\/adakkume]achadam Kavarattl [sland
1.
12,

13. Rahmath Bcegum P P
D/o Allal KPP -
Po"hamchepuxa Kavaratti Island

Applicants

Respondents




31.
l.
2.
Su1amb1 I{ouse "Amlm :
3. Anwar Hussam

D/o.Essa =
KOlldeId llouse Amm1

4. ,Sajltha Beegum -
D/o, Sayeed Abdulla Koya
Bell House Amnm k

5. Hahiééda{hbi" S
D/o.Shaikoya
Monakkallachetta House Amini

6. 1'{'és'5diha1' :
S/o Mohammed
/\lxmmechelta HOUSu Amini

Lfa:House Amlm
B Gangesh)
Versus

I. The Administrator *
Admlmsuatmn of the Union Territory
of L akshadwcep, Kavaratti — 682 555

2. Dn""ctm ofPanchayats .
et ';EPanchayats
on:oflhe Union Territory

. E.ducatlon
Umon Telrltory of Lakshadweep
Kavarathi represented by
Director of Education — 682 555

Applicants



Respondents

:S/o. Aboosala A
Karachetta House Andrott

.Mohammed Hussam .I
So. Mohammed
Bappathlyoda House Andrott

Applicants

Respondents



33.

'Kunjanattlche : va,: Andrott

'Yousaf
S/o.Pookoya . :
Puthlya Eddlyakkal House Amini.

(By Advocate} Mr_K B Gangesh)

tféllOn of the Umon Territory
adw‘ ep, Kavarattl — 682 555

L_(Dweep)'Panchayat
Aridrott Island represented by its
Executlve Ofﬁcer — 682 554

Vlllagc‘(_Dwecp) Pancpayat

Applicants

Respondents



(By Ad*v:o,caié**M,r,s

Mansoor Al_, :
S/o, Muthukoya

.Pemamvellpum House Andrott

Mohammed l“ansal
S/o. Snddeeque;- S _
Makkct House' 'Andrott Applicants

Jhe Admmistmtor
Admlmsu‘ation ofthe Umon Territory

:y ofLakshadweep, Kavarathi
lits Dlrector - 682 555

‘Vlllage (Dweep)uPanchayat

Andrott Island replesented by its
ercutlvc Ofﬁcer - 682554 Respondents

édh;akt_';i f_s:hnan )



Thek.;'puthnya Veedu Agattl

K P Hom/akoya R
S/o.Aboobacker” |

Kamalmalmlyoda Puthnya Illam House, Agatti.

K. Showkathall -
S/o. Sydubukhan
Kondmoda )

B Sharafudh ;}n,;" o
S/o: Ummer Ella
Bceyakuttlyoda House Agatt1

V K Mohammed Mukthdr .
S/o.Abdulla Koya '
Vadakk Kunnmamel House, Agatti

/\bdul Rahlmdn :'- -

xy ofLakshadweep, Kavarathi
_by its Duector— 682 555

ep);{Panchayat
repxesented by its

Applicants

Respondents



(By Asi&

Applicant

1 he Admlﬁlstratm o
/\dmmlstxatlon ofthe Umon Territory
of L akshadweep, Kavarathl 682 555.

1he Dneclox (Se1v1ces)
Admmlstlatlon of the Union Temtory
of L. akshadweep (Secxctdrlat)
Kavaralu - 682 555

Dcpartmenll Qngrlcultme

Bnion Tert 1toty 'of Lakshadweep,

Kavatathi - 682:555.

Repxcsemed by its Dmclor Respondents

“ C ate' I\/h _ b Radhakrlshnan)

1;“3

()A 355/2(’) |

‘ . by,

Applicants



Village (Dweep:)‘ Panchayat
“AndrottIsland’ represented by its

:DII’CCIOI 0‘

Fxccutxve Ofﬁcen 682 554

(By Advocate Ml S Radhakrlshnan)

38.

Niahmkkakada House Kalpem

()A 356/201 3

:

Ilajarbmmabi i;f:f ,

@hammed Koya Hay

Respondents

Applicants

Respondents



10.

12.

13.

.S/o Kasm'

/\bdul Lathecf
S/o.Pallath Kunh1 Koya'!
Ncnelnpapp%dql{ouse,

Auakoya ,' :

M K Khalce';,
S/o Hamza Koya

détia lla*l House;

Peéchlyatln' HouSe ‘ 'Kalp'em

i
’

Kalpeni

Kalpeni



®

15, A-bdulIlakcem
S/o. Chenya Koya R
Melachedam House Kalpem
16. Hajlrommabl
D/o:Kdsmi Koya
Akkara House,, Kalpem i

17.

18. Rasheed BRI
S/o. Koyammd !
Manjlyenam House Kalpem

19. Abdul Gafoox
S/o Kasml K,oya

: '1vl.la1!n House, Kalpeni
‘]

20.

21.

! ya 0
D/o Moosa K C
Puthlyapuna House Kalpem

(By Adv?o:(':'ate: Mr.}(.B Gangesh)

oy
- Versus

L A S

3. Dlrectox of Panchayats
Depanment fPanchayats
Admmlsualmn of the Union Territory
QfLal<shad\Mcc;p, I‘(a\(;e?rattl
S BRI |

Applicants



4.

KJM y its
(By A an )
40. |

Abdul Lat' Aeef R :
Keela Vlllattom Amm Island
Lakshadweep SRR

(By Ms.Shahna Kaxthlkeyan)

Vexsus .I’
D g 1
1. ,V{llage (Dweep) Panc éyath
: Amm Island. :
:Repne‘sented by the Chéur Person
Pm = 82 552 &
2. 'Secrelaxy | ::‘3; -

Depanment of Panchayath Kavarathi

3. Dlrector o :
B mploymem and Ilammg
Unibn’ lemtony of L akshadweep
Kavarathl

: sland
érited” by the Chavr Person

Respondents

Applicant

Respondents

Applicant



&7

42. OA 362/2013

Rabeehathulla B.P., aged 35 years
S/o. Mohammed Koya TN, ©

Labourer, Klltan Resndmg at \/allyapura House,
Kiltan Island SR

ale "' Sri P.V. Mohanan)

‘ Versus
1. Thc Admmlstrator |
UT of Lakshadweep, .
"Kavarattl 682 555,
‘Llecmcal DlVlSlon Kavarathy.

2. .Dlrecth of Panchayat

ang tan ﬁRemdmg at Moulana Veed,
Edayakk : 1and S

(By A Qh;;ar}'an)

Versus

2.

Respondents

Applicant

Respondents

Applicant



Respondents

Applicant

2. . (,halrperson Vil age (Dweep) Panchayat
lelTan—682 557 L

Respondents

45. OA'No 366/2013 |

1. Mohammed I(asnn
S/o Sayeed

ka’nmpma HOuse

Andnott




69

3.
Applicants
(By A:c;i:'v,(')fvc:-ate"_M.r,_ KB Génges’h)
: '.".Vérvsfléf . -,':,:
l. The Admmlstrator . '
_/\dmmlstratllon ofthe Union Territory
()l L. akshadweep, Kavarath1 682 555.
t
2. The Dlrector pranchayats
‘Department of anchayats
Admm tratxon o;'f the Umon Temtory
3. /
Port-Cormol Tower Andrott - 682 554
-Represemed by its Ofﬁcer in charge.
4, .Dlrectorate olf Art & Culture
/\dmlnlstlatlon ofthe Union Territory
of L akshadweepi, Kavaratti — 682 555.
esented by 1ts Dnrector
5.
Agrlqulture
h¢ Umon Temtory
*Respondents




b e g R bt
PR %‘7"”‘-’4’;"&{[“;‘?“\"’

¥0

:bgdheen Thangal, aged 28 years,
ndeth House, Andrott.

ged 23 years,
ndeth House, Andrott.

| f;‘Moham ,edm allm.aged 44 years, S/o. Kidave A.,
' 'Panchanal'l-l'ouse Andrott

Khalr agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

/\bdulban ag,ed 34 years S/o. Hamza Koy,
Monalgkal H»ouse Amlm

Saycd Koya ag?e'd 44 years S/o. Pookoya,
Mcelachen House Amm1 | Applicants

l hc /\dmmlsu ator,
Admlnlsllatlon offhe Uhlon Territory of Lakshadweep,
(dvalattl 682 555 t

Con T ,:' l
Vlllage (DWeep) Panchlayat, Andrott Island, |
1cpresented by 1ts Executlve Officer — 682 554.

Vlllage (Dwe :p) Panchayat

Respondents




10.

11.

12.

13.

14.

15,

16.

Noorul Amé: ged 36 years S/o. Shaikoya,

Pandalh Put' j :P,ura House Andrott.

IIam/akoya aged 52 years S/o. Koya Kidave,
Chckkatakkad House Andrott.

Mohammed Kasxm aged 37 years, S/o. Ahammed




17.

18.
19.
Applicants
(By Ad
1.
2. _
'Dcpcutmcnt of ,‘anchayats
./\dmmmuaumn of the Umon Territory of Lakshadweep,
Respondents

rs, S/o Koyamma,
: Kavaratt1




@,

8.
9.
Applicants
(By Adyocate: Sri K.B. Gangesh)
Versus

I T hc /\dmmlstxatok -

Administration oflhe Union Temtory of Lakshadweep,

~ Kavaratti- 687 555

2. Dnutol of I’anchayats

Dcpaxtmanl of Panchayals

/\dmnmstnahon ‘_Qf the Union Territory of Lakshadweep,
3. Dnulonatc | Medlcal and Health Services,

Union Tertite of Lakshadweep, Kavarathi,

' {Dlrgctm 682 555.

4.

Lav _, ¢presented by its

Executive (),Iir(:;:e.ré 682 555.
5. Villag,é (chcp) Panchayat

c%cnted by its
: Respondents

[\

(OS]

P I{\"ascm‘," agcd35yeaxs, S/o Kunhikunhi,
Pal l icha m ‘l—*—IOu % N Kava?ratti.

1’ l Nascu Idg,ed 37 yx,cus S/o Hamzath,
Puthlyd Illam Kavaram

P -L__Rdmla I ":‘:g,um dgud

34 years, D/o Kunhl Koya,



bdul Ra/ak . ag,ed'28 ycars S/o0 Mullakoya,

-Salablyoda ’ Iousc Kavalattl Applicants

(By Advocate: SH K.B. (Jang,e%h) ;l‘

(NS

(oS}

(By Advocalc“SL }

50.

Versus

The /\dmlmslml()l,v
Administratior ofthc
Umon lunlon:y 01 L akshadweep, Kavaratti.

:I_',):e',p‘airlj,hcn' ' nimal Husbandly,
Union Territory. of - Lakshadweep, Kavaratti
lelLSLnlCd by 115 Dnccton

I)ncuol of Panchayats
Department of Panchayal%
Administration of the

Union Territory of Lakshadweep,
Kavaratti, =~ -

i’.iiccuuvc ()chc Respondents
.' "'Rad‘ha|< rishnan)

() A N() 372/2()13

Jamaludhccn, S/o Abdulla U.C.
Muddl\klyoda Ho e,

l\adamdt Applicant

(By Ac}f\a‘o at‘ean J(:B?G;a‘r_rgcsh)

I

o

_ of Ldksha'. \

av«uath\ 682 555.

The"Director (S’f‘e‘rviices):
Administration‘of the Union Territory
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of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

0A 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed [gbal, aged 37 years,
S/o0 Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

o

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territoty of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. ‘ Respondents

(By Advocate: Sri S. Radhakrishnan)



32.

'.76

O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secrétariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island— 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557.

(B.y Advocate Mr. S. Radhakrishnan)

33.

1.

QA 38‘1/,,'725;0,1';_3

B. Saidali, S/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.

Applicant

Respondents
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4. TK. Sarommabi; Aged 36 years, D/o late Kunhikoya

Keelaillam Thekkeelapura House, Agatti Island,

Union Territory of Lakshadweep. Applicants
(By Advocate: Sri N. Anilkumar)

' . Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

‘The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

(US)

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
~ Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. - Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

.- Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/0. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



Noorulla S. M ; aged 39, S/o0. Late P.S. Kunhimon,

Bus Cleaner, Dlstrlct Panchayat, Kiltan,

Residing at Sglfe Manzil, Kiltan Island,

UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

1.

Versus

The Administrator,

UT of Lakshadweep,
Kavaratti-682 555. |

Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Exccutive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55.

1.

OA 386/2013

Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peechandam, aged 38 years, S/0. Abdul Khade‘r

Manndthachetta Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Amanulla A M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Umon Territory of Lakshadweep,
Pin - 682 552. :

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini I@land ‘Union Territory of L akshadwcep, Pin — 682 55.

Jafeerulla T’.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.

11
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Abdul Salamg’?\ aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Ferrltory of Lakshadweep,
Pin — 682 552 :

| Noorul Ila%dn K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amml Island, Union Territory of Lakshadweep,

Pin - 682 552.

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
L akshadwcep, Pin — 682 552.

Na feesath U aged 35 years, D/o. Eassa Kottappura,
Unnam, Amml Island, Union Territory of Lakshadweep,
Pin - 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.8.)

Versus

" The Union Territory of Lakshadweep,

Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin - 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $. Radhakrishnan)

56.

1.

OA 388/2013.

p.pP. Amanu?)ﬁa, aged 38 years, Slo. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bé_nu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya, :
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

wh

Versus

The Administfgton
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the

Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island — 682 554.

Village (I)weéfp) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Pa’nchayat; Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S’. Radhakrishnan)

57.

1.

(WS

0A 390/2013

C.N. Abdul Hakecm aged 38 years, S/o0. Koya,
(,herlyannallgl House, Kalpeni.

K.1. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, agcd 50 years, D/o. Attakoya
Cheuyannallal House, Kalpeni.

Hameedabi, %Jg'ed 41 years, D/o. Ramalan,
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12.

16.

17.

20.

21.
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Pakkath Hous_e, Kalpeni.

A.T. Sheemabl 42 years, D/o. Hamzakoya,
Athanam Fhottam House, Kalpeni.

A.K. Muthu ag,cd 53 years, D/o. Cherlyakoya

it

Alikakkada House Kalpeni.

K.K. I--Iabusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

A‘Bdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni. '

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Ilummrath P ag,ed 42 years, D/o. Sayed
Poodlyath Jouse, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, age‘d 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul 'Iia‘f'far, aged 38 years, S/o. A_boobacker,v
Kuttiyachada House, Kalpeni.

M. /-\nwar,agiéd 37 years, S/o. M.P. Khader,

Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K,,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,; aged 33 years, S/o. Charlyakoya E.,
Koliyala IIousc Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22,

23.

24,

25,

26.

27.

28.

29.

30.

32.

33.

34.

35.

36.

37.

Jaffer, aged 3‘ ‘years, S/o. Hasan T.P,
Kaladi House Kavarattl

Basheer, aged 36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 ycals D/o. Aboobacker,
Kunninamel House, Kavaratti. ’

Rahmath, aged 38 years, D/o. Mohammed P.V,,
Alachaoppada House, Kavaratti.

Raziyabi, a:gé‘d‘33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Ka‘va_ratti.

Jameela, aged 37 years, D/o. Kunhikoya,
[Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéﬁ, aged 33.years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B. dged 43 years, S/0. Kunhi Kunhi P.,
Bnamhodal ouse, Kavaratti.

Mohammcdal'i T.P., aged 35 years,
S/o. Aboobao,k.erK K., Thekkilapura House, Kavaratti.

4 Sajxd Khan aged 39 years, S/o. Sayed Koya

Edamlam Ilouse Kavaratti.

Jassin C., agejd 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



38.
39.
40.
41.
42.
43. '
44,
45.
46.
47.
48.
49.

50.

52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/o. Ku_]l Seed1 Koya,
Puthiya Allkom Amlm

Abdul Raheem aged 34 years, S/0. Abdu Rahiman,
Aynepu1a Housc Kavaxattl '

Mushm ag,ed 39 years, S/o. Nallakoya
Kumthayapula House, Kavaratti.

Akbar T.P. aged 33 years, S/o. Kldave K.,
T harammal<ep1__1ra House, Kavaratti.

Iaizel Hussain, aged 37 years, S/o0. Shahul Hameed,
Pdlamkakkada House, Kavaratti.

Najumudeen P aged 36 years, S/o0. Shamsul Noor
Pallicaham IIouse Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapuré House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,

Kavaratti

Raheem A., agcd 30 years, S/0. Khader, Agam House,
Kavaratti. :

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kddisl{a aged 44 years, D/o. Ukkas,
Umblyapuxa Ilouse Kavarattl.

C.p. Abdul Razak, aged 42 years, S/o. Mohammed,
Chdlna_ydthdgyxa House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.  Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

55.  Halima, aged:35 years, D/o. Koyamma,
T haleekepula House, Kavaratti.

56. Sayed . Abdul Raheem aged 46 years, S/o. Hajl deed Shaikoya,
Ummarmanooda House, Kavaratti.

57.  Abdul Reheem, aged 30 years, S/o0. Hamzath,
Mannayapura House, Kavaratti.

58.  Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. '

59.  Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

60.  Mubhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

61. Seethi Koya, aged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti,

62. Mariyomxh’a‘ﬁi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

63. Mohanﬂmgd Shafl, aged 33 years, S/0. Ahammed Hajj,
Pakichipura House, Kavaratti.

64. Mubgéha., agédl 23 years, D/o. Sayed Poo,
Neliyampura Fouse, Kavaratti.

65. Salmé‘,%ged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

66. Muhan}lmegd,a;géd 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

67. Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

68.  Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puth.iya Manzil, Amini.

69. Chel:”:."”koya ‘aped 41 yeats, S/o. Abdul Khader,
Pandal,am IIouse Amini.
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84.
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Cheriyaﬁkoya M.C., aged 32 years, S/0. Hameed,

- Melachetaa HOuse,Kadmath. '

'Shafee{i/.P._, aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years; D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,

Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabt, aged 38 years, [¥o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

IFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T,
Lavanakkal House, Androth.

Balha'?f., aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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mab1 L., aged 40 years, D/o. Seethi M.,
! House Androth

Sarommabi Tﬂ aged 43 years, D/o. Aboobacker
Thachery House Androth. - .

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P,,
Lavanakkal House Androth. ‘

Aysummab1 T aged 45 years, D/o. Muthukoya K.P,
Thachery House Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthub'i P.Mi.,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House Androth. '

Hameedath M aged 43 years, D/o. Slddlqu M K.,
Makket House Androth.

Rahil M aged' 39 years, D/o. Nallakoya,

Mathil'.jHouse, Androth.

Mussaiii P.P., aged 45 years, S/o. Aboo Sala
Poovmapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada;Hou‘se Androth.

Hussam,;h K., aged 48 years, S/o. Seethikoya,
Edayakkal House Androth.

Sayeed-;Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



102.

103.

104.

105.

106.
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Hussam K., ag,ed 50 years, S/o. Sayeed Bhkari T.M.,
washada House, Androth.

years S/o. Lava Burhikage Moosa
Kunnumange House, Androth.

Subardabr aged 37 years, D/o. K.K. Sayedmohammed
Pathada Ilouse Androth. :

Pookunhi, aged 31 years, S/o. Saye Mohammed
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, ,
S/o. Kidave, Moodampura House, Androth. Applicants

(By'Advocate': 'Sri KB Gangesh)

—

Versus

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 555.

Director of Pﬁanchayat's, Department of Panchayats,
istration of the Union Territory of Lakshadweep,
Kavara“l - 682 555. ’

“Department of Labour and Employment,
tration of the Union Territory of Lakshadweep,
Kavar‘a'tﬁ - 6:82 555.

Deparlmem of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 535.

Depaxtmem ofAé,rrculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

[)epanmem of Womien and Chrld Development
Admlnﬁl,stratlon of the Union Territory of Lakshadweep,
_1 1epresented by its Director — 682 555.

ent of Fisheries, Administration ofthe Union Territory of
_.._.3weep, Kavarattr represented by its Director — 682 555.

Department of Animal Husbandry, Administration of the Umon
Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.



Ko 39

9. Lakshadweep Khad1 and Vlllage Industries Board,
Kavarattl represented by its Chairman = 682 555.

10. Revenue Sub Dnvxslonal Officer, Kavaratti Island — 682 555

11.  Sub DlVlSlOl‘lal Officer, Amml Island — 682 554.

Engmeer LPWD Sub Division, Andrott Island-682 553.

13, Laksh{_,},
Kavaratti, .o -
represented by its Chief Executive Officer ~ 682 555:

,{t_eeﬁ;Dist’rict Panchayat, District Panchayat (HQ),

14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
l*xecullve Officer — 682 551,

15, Village (Dweep) Panchaydt Kavaratt1 Island, represented by its
Executive Qfﬁcer - 682 555. :

16.  Village (Dweep) Pan'chayat, Amini [sland,
re'presente"d by its Executive Officer — 682 554,

17.  Village (Dweep) Panchayat,
' Kadamath Island, represented by its
Execut iv,_;'e Ofﬁcel 682 553,
18. Vlllage (Dweep) Panchayat,
AndrothIsland, represented by its
Executive Ofﬁcer -~ 682 552, o ‘Respondents

" [By Advocale Sri S. Radhakrlshnan (R1-8 & 1 10—18)]

S8. ()A 39-2/20;13

I Husqam, S/o Aboosald
Sara’m. pad*d; (Konchukakada) House

. ) Q-‘
2. S or,’ $/0 late Kidave,
‘ Pakrumupanoda House, Agathi,

Presently wqulng as Cleaner,
RGS HOSpltal Agatti.

3. Latheef, S/@‘ Attakoya,
Kalkandlyoda House, Agathi,
Presently working as Cleaner, -
RGS Hospital, Agatti.




0.

11.

12.

13.

%9

Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently workmg as Cleaner,
RG% IIospltal Agatti.

Subai Moharried
Kulali ise, Agathi,
Plesentl {ing as Cleaner,

RGS H OSplfal Agatt1

" Hajara, D/o l‘at‘e Hyder,

Beepapada House, -Agathi,
Presently working as Cleaner,

RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hpspita’l;. Agatti.

Abida, D/o Hamecd
Mak< ‘dChOda House Agathi,
Pnesenﬂy working as Cleaner,

RGS Hospital, Agatti.

@ula:ikié D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,

RGS I Iospltal Agatti.

| Sulalman, S/o Hdm/a

"\"thlyoda House, Agathi,
workmgD as Cleaner,
,'I,I_ plta Agattl

Mahami_od S/o Koyassan,
/\mperpally House Agathi,
Plesemly wokag as Cleaner,
RGS Hospltal Agattl

Saifulla S/o 'Abdulahiman
Mar 1yathoda House, Agathi,

Pnesemly wmkmg as Cleaner,
RGS I‘Iospltal Agatti.

Ab “.' S/o late Hamza,
Me yuse, Agathi,
Prese ing as Dhobi,

RGS Haogpital, Agatti.



g0

14.

Ly

15, Abdulla S/__'(halld
Kandavar Gothi House, Agathi,
Presenlly workmg as Cleaner,
RGS llospltal Agam o , Applicants

(By Advocate: S R Ramadas) '

Versus

1. The Admxmstmtox,
Umoh lcmtoxy of' I akshadweep,

3. lhc Mcdxcal Off'cen in charge,
Commumly Health Centre, Agatti Island,
Union Terr Respondents

(By Advo

59. QA

I C.1
Slo
Kadamal, S
Office ofthe .}Assmam Lngmeer Electrical,
Eecmcal Sub DlVlSlon Kadamat.

2.

3.

4.




g1

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical, -
ivision, Kadamat.

K. P Kunhikoya, aged 41 years, %/o Iate Hassa1na1

Kcelachcny House, Kadamat, Skilled Labourel

Office of the /Assistant Engineer, Electrlcal

Flcctrlcal Sub D1v1s1on Kadamat, - - Applicants

(By Advocdte Sn R Sreelaj)

I

The Admmlsu ator,
Union’ lemtoxy of Lakshadweep,
Kavg‘;_\aﬂgu 682?55

The D"ixi"ectox ’:off Panchayat,

2.
Department of Panchayat,
Admmxshatxon of Union Territory of L akshadwcep,
Kdvalam 682 555S.
3. The (,hnef Executlve Officer, Dlstrlct Panchayat
Kadamat- 682 556
4. The /Y‘%:éistantilingineer, Electrical,
5.
(By Advo
60.
I
2. ya, S/o late M.K. I—Iamzakoya aged 43 years
S(klllcd Labourer,
| usbandxy Unit,
Umon"Temtory of Lakshadweep, Kalpeni-682 557
and 1051dmg @t Thithiyapada House,
Kalpem Island 682 557.
3. <M, liydcxj S/o late M.K. Yousef, aged 43 years

working.as CdSle] Labourer,



Ammal llusbandry Umt

Union Terr 1101y of Lakshadweép, Kalpem -682 557
and remdmg at Manchiyanam House,

and.re51d1hg atfé Kakatchlyoda House,
Kalpem land 682 557.

M K. Nasee1 S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union lemtmy of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House, -

Kalpeni Island 682 557. :

M Kalam @/0 M.C. Muthukoya aged 34 years
wokag as Casual Labourer,
Amma] Husbandxy Unit,

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
yeaxs wonkmg as Casual Labourer,

Animal Husbandxy Unit,

Union. lemtoxy of Lakshadweep, Kalpeni-682 557

and rcsrd-mg at Kandamkalam House,

K O A;, dul Salam S/o P. Assainar, aged 39 years
wokag as Casual Labourer,

Animal IIusbandly Unit, o

Umon lemtmy of Lakshadweep, Kalpeni-682 557
and rcsxdmg at Kakatchiyoda House,

Kalpem Island 682 557.




nshatox ,
ry of Iakshadweep,

Depar _j‘er‘n Of}’anchayat
Administration of Union Territory of Lakshadweep,
Kavarafti-682555

3. The Chief Executive Officer, District Panchayat,
[Kavaratti-682555. ' : Respondents

(By Advocate: Sri S, Radhakrishnan)

62. OA 40(}/2013

] Sncg aécd 44 years, S/lo M. Subau
1 thlya anddlam House, Agatti Island,
Umon lcmtmy of Lakshadweep.

2. ‘Noushad /\11 ag,ed 32 yeals S/o U. Sabjan,
Keela ‘Saramma Pada House, Agatti Island,
Union Territory-of Lakshadweep.

3. ML /\fﬁ‘dul'_Naxser, aged 28 years, S/o M. Abdul Rahiman,

4 1P 1d 1gped 30 years, S/o Kldave
 Me ‘House, Agatti Island,
Union: Ter :Iy of LL ak%hadweep

5. K.C /\bdul Shukoor aged 38 years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,
Umon lumoly of L. akshadweep

6. M P Nvamuddm ag,ed 27 years, S/o M. ‘Abusala,
Qusc Agatti Island,
ory of Lakshadweep. Applicants

Anilkumar)
Versus
I lhe‘ /\‘,d.mmlstxatm v

Union lcmtory of Lakshadweep,

Kavalam 682551

2. The 'Cha-irper:sc’)n,‘ ,
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Union ‘l‘cniidxy of Lakshadweep, Kalpeni-682 557
and residing at Pokkarappada House,
Kalpe ' 'I‘land 682 557.

N Unnikrishnan)
Versus

The Admx ni’s:'%ﬁ'.étor,
Union Territory of Lakshadweep,
Kavaratti.-682555 -

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavalatt 687555 '

The Chlcf Executlve Ofﬁcer DlStI‘lCt Panchayat,
Union 1 emtory of Lakshadweep,
Kavaram 682555

The Vetel uwy Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

6l1.

OA 395/2013

{bid E’S:/o Yusuf, aged 40 years,
lala House, Kadamat,
ict Panchayat, Kadamat.

Abduil thukd& S/o Sayed Ali, aged 41 years,
Ukkdyac,hcua ‘House, Kadamat,
Bus Dnvcx Dlstrlct Panchayat, Kadamat.

M. Khalid, S/O’ Nadeer, aged 43 years,
Madurakam House, Kadamat,
Ilelpm Dlstl ict Panchayat, Kadamat

/\yoobkhan, S/o Kunhikoya, aged 37 years,
chxtbx Mahal House, Kadamat,
DISU ict Panchayat, Kadamat.

i R’.fSreeraj) a

Versus

Applicants

Respondents

Applicants



‘s

Village (Dweep) Panchayét, '
Aggatti [sland, Union Territqry of Lakshadweep 682553

3.‘ The Employment Officer, Kavaratti, "
Union Territory of Le_rkshadweep-_6825~‘5}1 .

4. The Director of Panchayat, .

" Department of Panchayat, Kavaratti,

Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. QA 404/2013

1. Nadirsha'N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casudl Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen AK.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

‘Kalpeni Dweep. ' Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)

(By Advocate: Ms. Daisy I Daniel)
Versus

- 1. The Administrator, ,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-6825 55.



4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Klltan
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus
. The Administrator,
Union Territory of Lakshadweep,

Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,

e 1

Administration of Union Territory of Lakshadweep,

Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advoéate: Sri S. Radhakrishnan (RA1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island

U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respohdents

Applicant

Résp‘onderﬁs

Applicant



a7

1. The Administrator,
Union Teiritory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4, Mission Director,
National Rural Health Mission, Kavaratti-6825585.

5. Medical Officer in Charge, ‘
Primary Health Centre, Kiltan Island. Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A. P
Moothammada House Agatti. :

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K,, aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan
Puthukotta House, Agam

9. Mohammed T.P., aged 39 years, S/o Hamzé,
Thoppumpadi House, Agatti.
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10.  Saromma M., aged ”)9 years, D/o Hamza,
Mariyathoda House, Agatti.

Il Ashrat AK,, aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3.+ Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

i The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavarat(i-682555. .

2. Director of Panchayats,
Depallmcnl of Panchayats, -
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,
/\dmxmstmhon of the Union Territory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. Respondents
(By Advocate: Sri S. Radhakrishnan )
67. OA 444//201? |
/\boosdllh, Slo Rashccd K()ya
Padalapura, 1 (Htan Island. S S .
Union Territory of ,akshadwecp Pin-682558. Applicant
(By Advocate: Sri: Shabu Sreedharan)

. Versus

I Union 'T‘erritory of Lakshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep, .
Kavaratti Island. Pin- 682555..

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

o

4. The Executive Officer,
Village (Dweep) Panchayat
Kiltan Island. ' _
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. . Respondents

(By Advocate: Sri S. Radhakrishnan (R1,2,4&5))
68. OA 453/2013

l. Hameed K., S/o0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of L akshadweep.
Working as Casual labourer in
Lakshadwcep Building Development Board, letan.

wo

Hxsmmoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island., '

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

4, Ponkuiti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Bmlumg Development Board, :
Kiltan. _ ~ Applicants



(By Advocate: Mr. Grashious l(ilr'ialgpsé, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The /-\&fiministrator,
Union Territory of Lakshadweep.

2. Th'e-ChaifpcnSon, -
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Buxldmg Development Board,
Kavaratti.
4. Dncclox of Panchayat, .
Department of Panchayat, Kavaratti. Respondents

(B)', Advdcaté: Mr. S Rédhaikr'is'l'ﬁnan (R], 310 4))

69.  0O.A No. 488/2013

Salmath

Dlo. gdycd Koya

Madapally House . A
Chetlat Island. , Applicant

(By Advocate Mr, ‘K.'B'. (jahéesh)
- Versus

I.  The Administrator,
Adnumsuauon of the Union Territory
of L. clkshadwcep, Kavax atti — 682 555.

2. The Ducctm (Sc1v1ces)

' Administration of the Union T emloxy
of Lakshadweep (Secretariat),
Kavaralti'= 682 555.

.Dcpmlmcnl of Science and Technology

Union Territory of Lakshadweep,

Kavalcuhl 682 555, . ,

Represi@wted by its Director. Respondents

w2

(By Advocatc-;f‘M'r. S. -Re{dhakrislman)

70.  OA 492/2013
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K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office 0'l°thef\/eterinary Assistant Surgeon,

Animal Husbandry Unit, Amini. ,

Lakshadweep-682 552. Applicant

(By Advocate: Sri V.B. I-lafinarayan)

[N

(S}

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavar am Island, Pin- 682555.

The Ditector of Panchayat,

Departtﬁnent of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin-682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552. Respondents

(B'y Advo'cate,: Sri S. Radhakrishnan (R1-3))

71.

I

[\

OA 499/2013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island ‘

Union Territory of Lakshadweep, PIN — 682 556.

Mohammed Shafi Qraishi Malika,

S/o. M. Sayedali, '

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory ofLakshadweep,
Residing at Malika House,

Kadamat Island,
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Union Territofy of Lakshadw‘eé'p, PIN - 682 556 ; Applicants

(By Advocate Mrs. Sreedevi Kylasanath)

1.

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,

Kadamat, Union Territory
of Lakshadweep. Respondents

(By Advocate Mr. S."I:{‘eidhakrishnan)

72.

OA 567/2003

Muthu Koya K

Casual‘Labour, Street Light Maintenance
Vlllage Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House
‘Amini Island, Union Terr 1tory of Lakshadweep

Pin — 682 552 E Applicant

(By /\.dvocate‘:.Mr.iI“CG Swamy)

N

Versus

Umon‘T, rritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer

(Department of Electricity)

Administration of the Union Territory of Lakshadweep
Kavaratti-— 682 555 :

The Secretary (Panchayats)

. (Directorate of Panchayats)
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Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Chairperson
Village Dweep Panchayat

- Amini Island,

Union Territory of ILakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of L.akshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555 . Respondents

(By Advocate: Mr.$ Radhakrishnan (R1-3,5&6)

73.

l.

6.

0O.A No. 509/2013

. Maleeha Beegum K.C.

D/o. Ini“deen Kandilath
Kaval Chetta House, Androth.

Shahicl‘a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K ,
Makket House, Androth.

Aysha-3eegum P.V.K
D/o. Yakoob P.K
Puthiyéﬁ}?entamveli Kad
Androth”

Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
lavanakal House
Andro tvh .

Subaic‘i}_i A. |
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K
D/o. Majeed P.V.K
Pentambeli Kad, Androth.

9.  Siyad Khan L.
S/0. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

11, Haseena Beegum C.P.1
D/o. Abdulla M.P .
Chemmachery Puthiya Illlam House
Androth.

12 Habsa@i P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
l. The Administrator,

/—\dminiiétration of the Union Territory
of Lakskadweep, Kavarathi - 682 555.

te of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor
Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.  OA S519/2013

Faseena:{) Haseenabi Therakkal
Therakk@l House, Kadamath

Data an}'y Operator

Villagé’jﬁweep Panchayath, Kadamath

(By Advocate: Mr.R Sreeraj)

Applicants

Respondents

Applicant
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Versus ..

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti - 682 555 | ‘

The Executive Ofticer,

Village (Dweep) Panchayath

Kadamat — 682 556

The Chairperson

~ Village (Dweep) Panchayath

Kadamat — 682 556

The District-Programme Coordinator
MGNRIEGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA §57/2013

K.V .Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood -~

Kilappura House, Kiltan

Peon, Government Senior-Secondary School Applicants

Kiltan : f ' Applicants

(By Advocate: Mr.R.Sreeraj)

Versus
The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555'

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558 '

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School |
Kiltan — 682 558 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

l.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath .
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid
Cook, Government J. B School
Kadamath

Residing at Birtyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath [sland
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6. Ummer P.P.] o
Cook, Government J.B. School
Kadamath J
Residing at Alikothapura :
Kadamath Island '
7.  Hidayathulla P E
Cook, Government J.B. School
Kadamath i
Residing at Kadamath Island
8. Muhammed Shafi P.P _
Cook, Government S.B.School
Kadamath '
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper , )
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

)
{

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kaidamath'
Residing at Biriyommada
Kadamath Island

11. JaferP
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath
Residing at Pupathada
Kadamath Island

(By Advocate: Mr.P.V.Mohanan).
Versus
l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep

Kavaratti - 682 555

3. The Head Master

Applicants
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Government J B School
[Kadamath — 682 556

4. The Principal

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School |

Kadamath Island Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaraiti — 682 555

3. The Principal
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

I Yacoob
Kathathe Chetta House, Kgdmat.

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi l-louse,.Kavaratti.

" ot e o - fmema Dl - .3
S




12.

14,

17.

20.

Muhammed Salih i
Aynepura House, Kavaratt1
Fareeda Beegam e
Molokepura House, Kavarattl.
Salecm -
Pallicham House, Kavalattl

Bamban K :
Nambicham House, Kavaratti.

Sayed Abdullakoya ‘l
Chendipura House, Kavaratu

‘Nafeesathbi - |
. Poodiyam House, Kavaratti.

Jamaliyath

Thirinipura House, Kavarattl

. Fazeela Beegum
‘Kannipura House, Kavanattl

I
Ummer
Thirinikad House, Kavardtti.

Fer/kdn :

Athnachammada I-Iouse Kavarat‘u
I a

Jaffer - -

Marikitam House, Kavaratti.

"~ Amanulla,

Mela [llam House, Kavaxam

Sirajudheen :
Molokepura House, Kavarat‘u

Hiyasudheen
Chamayathapura House, ’Kavarattl

Fathahudeen

Kadapurathaba House, Kévaratti. |

[
Muneer :
Kuttipapepura House, Kavaratti.
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, v
Achadapurakatt House,; Andrott

23.  Mujeeb Rahman TP,
Thaleka Pura, Kavaratti. -

24.  Jamhar Hussain :
Beeranthoda House, Kavaratt.

25. Muhsin
Beeranthoda House, Kavaratti.

26.  Rauf
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator .
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4, Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



- Pin—- 682554

(By Advocate: anS,Radhakr?sﬁhh%ri)
79.  OA 582/2013 i

i | _:: L

1. Rasheed Koya
- Multi Task Employee
Public Library, Kilthan 3‘},:5{ 3
Residing at Kilthan 1 "

S e

2. Smt.Sulfabeegum Pl
Cook, G.H.S Kadmat 1!
{esldmg at Melachetta Hauumakudl
Kadamath [sland -

(By Advocate Mr.P. V Mohanan)
Vexsu_s ;

. T he Admlmstmlox L
Union Territory of L akshadweep
Kavaratti — 682 555.

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assmtant
Office of Library and Information Assistant
Public Library, Kllthan Island 682 557

(By Advocate Mr., S Radhaknshnan)

bl (

80. OA 601/2013

Rasheed Koya S. V S/o Abdulla Koya P.S.,
Shaiknaveed (H), Klltalp_ls!and PO,
Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr.-Shabu Sreédharan)’

e
vt Versus

1. Union Territory of Laksjha_dWeep,-r'epres’ented by the

Administrator, Kavaratti Island, Pin — 682 555.

Respondents

Applicants

Respondents

Applicant

2. The Director of Paxqch»ayatﬁ-,'iUriion ‘Ten‘itory of Lakshadweep,



T
Kavaratti Island, Pin - 682 555.
The Chaiiperson Villag'e.(DWeep)'Pahchay'ath'

Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. ‘

The Executive Officer, Vi‘l'lage (Dweep) Panchayath,
Kiltan Island, Union Tgrritory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public Library,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. . L Respondents

[By Advocate: Sri S. Radhakrlshnan (R 2,4 & 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. IIam7ath
Sara Manzil House, Ag,am .:?_f"'”- . Applicant

(By Advocate: Sri K B. Gang,esh) _

Versus

The Administrator,
Administration ofthe Umon 1 erritory ofLakshadweep,
Kavaratti-682 555.

Director of Panchayats, .-

Department of Panchayats,

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. “ishi

Depallmcm odeucatlon Admlmstratlon of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director = 682 555. .

Village (Dweep) Panchayat; '
Agatti Island, represented by its Executive Officer,
682 554. . Respondents

(By Advocate: Sri S. Radhakrishnan) -

82.

L.

OA 635/2013 R

Fathahudheen K.P., aged 40 years, S/o0. Sayed Muhammed Koya,
Kattampalli House, Agam

‘Younis, aged 31 years S/o ‘Abdulla, Mariyathoda House,



s

n3
Agatti. |

K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
Mukriyoda House, Agatti. . ,'

K.M.-Amina, aged 46 years D/o Abdul Rahman,
Kuthyam Mukriyoda House Agattl Apphcants

(By Advocate: Sri K.B. Gangesh);j; v

Versus

he Administrator, S

Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. '

Director of Health Servicesf,’}’;;r;j;{
Directorate of Health Services, ™
Kavaratti —682 555. '

Medical Officer in chaxge 1
Community Health Centre, Agattl — 682 553.

Medical Officer in Charge, Rajzv Ganadh Specia)ity Ylospital,
Agatti — 682 553. B PR

Village (Dweep) Panchayat Agat‘u Island, represented by its
Executive Officer, 682 553. v Respondents

e

(By Advocate: Sri S. Radhakrlshnan)

‘OA 791/2013 = - T

Fareeda Beegum M., Meppada Illlam,
Agatti Island. , Applicant

oyl -
b

(By Advocate: Sri K.B. Gangesh)_ -

!
Versus
y A h s
The Administrator,
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats,
Department of Panchayats,

- Administration of Union’ Ferrltory of Lakshadweep,

Kavaratti — 682 554. L
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Project Manager, Desiccated Coconut Powder Unit,
[Lakshadweep Development. Corp01 ation Ltd.,
Agatti, Kavaratti — 682 554 i

(OS]

4. The Depuly Director (Admn ) Lakshadweep Development
Corporation, Kavaratti - 682 554

5. Village (Dweep) Panchayat' : '-
Agatti Island, 1eplesented by its Executive Officer, A
682 553. _ Respondents
(By Advocate: Sri S. Radhala-ishn%i@

84. QA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml M. P.,

Valiyapura House, Kilthan Island P O

U.T. of Lakshadweep. . ' v Applicant
G 3

(By Advocate: Sri P.V. Mohanan)
Versus
I'l.”"' : .
I.  The Administrator, - ST
UT of Lakshadweep, |
Kavaratti-682 555. by
2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kdvalattl - 682 555. :

3. The Principal, Govemment nghel Secondaly School,
Kilthan Island - 682 556.° Respondents
( By Adwocate : Mumkwwb

85. QA 880/2013

Muthukoya N.P - %}' -
Nalakapura, Kiltan Island = = .. . :
Union Territory ofLal\shadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedhasran)
Versus
I, Union Territory of Lakshadweep represented'

by the Administrator
Kavaratti Island — 682 555+



(By Advocate: Mr.S.Radhakri?snnanj):;::;"';;"

86.

Director of Panchayath e
Union Territory of Lakshadweep
Kavaratti [sland — 682 555

The Senior AdmlmstratlvejOfﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaram Island — 682 555 L

The Prmmpal ‘
Government  Senior Secondary School
District Panchayat, Kiltan Island

Union Territory of Lakﬁhadweep 682 558

OA 8982013 -

K.C.Abdul Khader : b
Kulikaraya Chetta House R
Chetlat Island

Union Territory of Lakshadweép 682 554

4 : I ‘l l
J1

(By Advocate; Mr. Shabu Sreedharan)

:
Versu‘s '

3

Union Territory of Lakshadwee“""represented
by the Administrator

Kavaratti [sland — 682 555 ,-""-sﬁt;;.'»;'

The Director of Panchayath
Union Territory of Lakshadweep
Kavaratti [sland — 682 555 '

The Senior Admmlstratwe Ofﬁcer
Education (District Panchayath) f

Union Territory of Lakshadwee :
Kavaratti Island ~ 682 555

The Principal R
Government Senior Secondary School
District Panchayat, Chetlat Island

Union Territory ofLakshadweep 682 554

:-,: i 1

(By Advocate: Mr.S. Radhaknshnan)

Respondents

Applicant

Respondents
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87. ©A904/2013 l‘!; =
I
| N
Kadeeja C.P %[ R
Cheriyapurakad “.?," -
Kalpeni Island o 1 ' ' Applicant

(By Advocate: Mr.K.B.Gangesh’)_fﬁ =

Versus: - @ -

A

J

e
|

1. The Administrator PR
Administration of the Union ‘Tié_rr‘itory of Lakshadweep
Kavaratti —682555 """ "

2. Sub Divisional Officer ==~ .
Office of Sub Divisional Officer
Kalpeni Island — 682 554

. ?I

3. The Director (Rural development)
Department of Rural Development
Administration of the Union Territory

of l.akshadweep, Kavaratti - 682 555 - Respondents
(By Advocate: Mr.S‘Radhakrishr}an)

88.  OA 905/2013

I Abdul Khader C. ,
Chekkiriyammada House
Agatti Island

2. Bugar Jamhar T.P
Theklapura House

Agatti Island o Applicants
(By Advocate: Mr.AK.B.Géngesh) '
Versus

1. The Administrator o
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 S

2. Director of Panchayaths
Department of Panchayaths « ™ ..
Administration of the Union Territory of Lakshadweep
Kavaratti [sland - 682 555 | '
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3. Project Manager |
Desiccated Coconut Powder Unit
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 6812 555

4. The Deputy Director (Admn)

Lakshadweep Development Corporatlon
Kavaratti — 682 555 ST

S. Village (Dweep) Panchayath |
Agatti Island represented by its
Executive Officer - 68”2553 . Respondents
(By Advocate: Mr.S.Radhakfishnan)

89. OA 939/2013

I, Safiyullah K.C. 5!f
Kuttiyachada House
Kalpeni Island

2. Saifulla M.]
Melaillam House
Kalpeni Island

3. Kunhikoya M.V }1 -
Mathil Valiyammada House
Kalpeni Island N

4. Kidave K.O |
Kakkachiyoda House
Kalpeni House b Applicants

[
i

4
.’

! Lot
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(By Advocate: Mr.K.B.Gangef:sh)

i
Versus 'L
%
!
{

I.  The Administrator - i ;
Administration of the Umon Tex:rltory of Lakshadweep
Kavaratti Island — 682 555 S

2. Director of Panchayathjs
Department of Panchayaths -
Administration of the Union Territory of Lakshadweep

Kavaratti Island — 682 5|55

3. Lakshadweep Bu1ldmg 1Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555



90.

1.

*mwmﬁwm e
W 8 :

The Technical Officer ?§:

Lakshadweep Building Development Board

Kalpeni Island - 682553 " R '
'I

Village (Dweep) Panchayath

Kalpeni Island represented by its

Executive Officer - 682 553 - Respondents

(By Advocate: Mr.S.Radhakrishnan)

OA 942/2013

Mohammed Ashik
Palliyat House
Androth [sland

Abdul Latheef §
Karakunnel House

Androth Island I
Mohammed Ubaidulla ls
Chodath House
Androth [sland o

Mohammed Fathahulla
Karachetta House ll
Andnoth Island " : : Applicants

(By Advocate: Mr.K.B. Gangesh)ll

Versus L

The Administrator

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555
5 .
Lakshadweep Building DeVelopment Board
Union Territory of Lakshadweep :
Kavaratti represented by it;s‘ Secretary — 682 555

: |
The Technical Officer E .
Lakshadweep Building Dei\'/elopfr_nent Board
Androth Island — 682 554 °
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Village (Dweep) Panchayath

*Androth Island represented by its

Executive Officer -.682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

[

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni _

Residing at  Chakakeel House

Kalpeni, Umon Temtory of Lakshadweep

P Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House
Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Enginleer
Department of Electricity
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



4. Junior Engineer,

Electrical Section, Kalpeni

Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S Radhakrishnan (R2-4)

92. ©OA1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Adininiétrator |
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director.of Panchayath
Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
Kavaratti - 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal lnspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island

Union Territory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland

Union Territory of Lal <shadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of -Panchayath

Department.of Panchayath

Administration of Union Tetritory of Lakshadweep
Kavaram - 682 555 .

Agricultural Officer -
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013

C.P. Showkdthall

S/o. Mohammed Koya .
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

I

Versus

lhe Umon of India
Representcd by the Sec1etary to
Govérnment of India,

Ministry of Home Affairs

New Delhi - 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 355.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
LLakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various

epartments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technfcal break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is thal their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction Lo the respondents to regularize their services. In the case of'a
few others who have beyn retrenched on completion of the period of engagemenl,

the prayer is for issuer{i dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Behch of the Keralé High Court‘ in Administrator and another

Vs. Naderkoya and others _ 2005 KHC 248. 1t is further contended by the

learned counsel for the Administration in these cases that going by the |

dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wageAbasis
for 89 days, though, of cdurse, many of them were re-engaged after a

technical break of one or two days. -

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the réspondents'is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learne.d counse! for the Administration has
invited our attention -to the following decisions in support of the above
contention:- |
L. Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179.
4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases '
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants'in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority. of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than-10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. [t is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These efnployees have continued in such cas‘ual service with a technical
break of one or two days for several years as a matter of routine.
Apparentiy it is a case of Hobson's choice for them. It is on record that a
large number of such casual einployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is. a landmark judgment on the subject of
“irregular” or “illegal” 'appointments in public employment. The five judge
Bench had dealt with issues relating to  absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-waée or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions see,ki'ng employment and fair opportu‘nity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervéntion of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071:
R.N.Nanjundappa ~ (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the Apex Court in Official Liquidator Vs.
- Dayanand & others had, after noticing some of the judgments/orders of the
court which took a differeht view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

 held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. il is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12, In the above case (Hafminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
- doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted pbsition that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellaﬁnts would
also be taken ihto account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supra), the Apex Court had held thus:-

~If the appointment itself is in infraction of the rules or lfll is in
violation of the provisions of the Constitution, illegality cannot be
regularzzed Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
t0 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede 1o such a proposition would be 1o
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the ‘principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that  the authorities concérned, be it the Lakshadweep
Adminiéfrat-ion or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also 4not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 33 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employeés in this
bunch of Original Apphcatlons have admlttedly been working for a decade
or more with routine techmcal break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require

the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one scvhem_e dr the other sponsored by the
Central Government or in;some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with



any data as regards the actual requirement of employees in  various
departme:n,tsé under them. It has been noticed that in some of the
departme‘rits, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has sﬁbmitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other.tfhe policy is laudable. But still, the question is
why large number of employeés workingl on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this 7 The Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchéyats appears to be totally uncharitable,
to say the least.
| Panchayath Cases

18.  In the other bunch?‘ of 80 Original Applications, in which the
applica’nvtAsi_"‘;lhave been engaged by Village (Dweep) Panchayats or District
PanchaAya:t,‘ the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrleved by the failure of the Union of India
and the Lakshadweep Admmlstratxon in granting them temporary - status

under the Scheme for Temporary Status & Regularization introduced by
the Union- of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the S‘cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was répealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the .Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following _among other directions:-

a) - The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme

b) The first respondent, i-e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats Jor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayals in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatlon of the casual workers under the scheme

(d) ;N,o casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



Tribunal in O%iginal Applications. N0.1297 & 218 of 1998 had rejected an

identical reliéf claimed by some other casual labourers, holding thus:-

21
f
Court fn O.PNo.28776/2001.

deaszon mentioned supra. This order was a1so confi rmed by the High

i
| , ot

"We. hdve carefully perdsed the pleadings and other materials on
record.! We have also gi'ven our anxious consideration to the rival
submzsszons We find that in both these O.As under consideration,

the applzcants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subseq,“uently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certtftcates We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of

Lakshaa’weep in order that they might have a cause of action before

us. T{ze applicants have not adduced any evidence to show that they
were i appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

. In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best khown to them, seem to have accommodated
these people. They might rightly come under the wage employment

programme as a poverty alleviation measure under the DRDA or

they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment (o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..............

' Neither the Panchayat authorities (respondents 4 and 5) nor
the'applicants have shown how the posts created/retained in addition
to rthose sanctioned “by the Administration could be considered
regular As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applzcanls are concerned. The anxiety of the U.T. Administration (o
prevem misapplication of funds granted to the Village/District
Parzchayat Jor developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
crealea’ nor sanctioned nor approved is legitimate.”

)
|

I

Court 1fn O.P.No, 35164/2001.

r
!
I

|

r . ’ ) .
The above decision was confirmed by a Division Bench of the High
Still later, OA No.1008/1997 and OA

No. 571/1998 were also dismissed by a common order following the

/.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisd.iction to frame scheme for absorption of casual employees in
the service of the Panchayaf. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other adminilstrative policies'. The

following are the observations of the Division Bench:-

"In_ view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Siatus & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments il the Lakshadweep Administration frames
Scheme, is illegal and - do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls .
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24; There is yet another aspect of the matter. In the course of heéring of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equat‘ions of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being made on  political  basis and some  of  the

disengagements/retrenchments also have political colours.
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25.  In QA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appearedv‘ through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to variQus clause; contained in the above notification
in support of the argument that rhe Panchayéts are vested with the right
and authority to "hire énd fire" employees. However, it is conceded that
the Village (Dweep). Panchayats héye no power to regularize the services
of the applicants though the Panchayats are in dire need of the serviceé of
the applicants who' are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the ‘Administration himself has

appeared for the Panchayats as well,

27.  Learned counsel for the applicants in some of the cases have im}}ited
our attention 1o r/arious provisions contained 'rn the Lakshadweep
Panchayat Regulations, 1994 and the allied. rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panéhayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, prima'ry education, health and sanitary scheme etc.

For this purpose, the Panchayats can engage workers and therefore

necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not prépose to réfer to or deal with identical arguments advanced
by other learned counsel as well,}since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdriction to 'ent’ertain_this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. Sri N.Unnikrishnan who appears for the applicaﬁts in OA 394/2013
has raised a further contention that the casual labourers who hqve been
workihg for more than 240 days in a calender year are enti‘“,tled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual elnpldyees cannot be replaced by another set of éasuai
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put In more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the appi{cants in
all these cases, whether in the category of Panchayat or non-PanchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9.  Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under .-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted wilh specific qualification
of matriculation/IT| and the like and also those who have been
inducted under specific schemes

(b)  Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may includé
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come und_ef the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above.” These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter glvmg them a not/ce of two
weeks before dlsengagement :

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain. conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITI), he shall be re-engaged before the
next date of hearing and conf/rmat/on glven on the next date of
hearing.” : :

31. Pursuant to the at;ove' order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure ‘A5 to A8 in' OA
300/2013. Apparehtly, some attempt has been made to- categorize the
labourérs group-wise as delineated in the above intérim order. The;eafter,
several employees were squght to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum'employment‘to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been lé’rgely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any-
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in ;ervice

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employées
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes e)m'emely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appro;;n'ate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be
implemented in the island.

34, We reﬁ'éin from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address - the.issue relating to all these. employees. who have.been: toiling
for years together on-casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making
regular recruitment.

Q,

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, .366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Ongmal Applications
are, therefore, dismissed.-

37.  The interim orders in force as on today shall remain extended till
April 4, 2014.4» !
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